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JUSTICE DILIP GUPTA 

           As the appeal filed by the Department itself has been 

decided, learned Chartered Accountant appearing for the 

Respondent has stated that the cross objections filed may be 

disposed of as withdrawn. The cross objections are accordingly, 

disposed of as withdrawn.  

                   (0rder dictated and pronounced in the open Court) 

 

(JUSTICE DILIP GUPTA) 
                                                          PRESIDENT 
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